IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

~ 0.A No.  1B8/91
KR XX XK

. | DATE OF DECISION_2.8-5_-92 ,

199

LB Gopalakrishnan & S gthers Applicant (s)

M/s Sukumaran & Ushe Advocate for the Applicant (s)

_ Versus )
Ynion of India, reprasented _Respondent (s)

by Sacrétary to Govt. af India;
MHA., New Delhi & another

Mr. NN Sugunapalan, SCGSC  ° Advocate for the Respondent (s)

'CORAM :
The Hon'ble Mr. SPp MUKERJI  VICE CHAIRMAN
The Hon'ble Mr. N DHARMADAN JUDICIAL MEWMBER °

! .
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Whether Reporters of local papers may be allowed to see the Judgement?%@
To be referred to the Reporter or not ?

7 Whether their Lordships wish to see the fair copy of the Judgement?’“
*To be circulated to all Benches of the Tribunal ? ™
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JUDGEMENT

SHRI N D‘HARMADAN. JUDICIAL MEMBER
The applic%xts are N.M.R. labourérs working
unqer the 2nd resoondent at Kavar_atti. They are maihlarders
and fully qualified for absorption in the reguler posf. of
Helpar for lingman under the Recruitment Rules at Annexﬁres
F&G. They ara agg;‘ieved 'by the non-regularisation with
;ff’ect from the dates of engagemeﬁtt.
2. '~ The applicants have rapresent-ed before the 2nd respond-

ents for getting regularisation w.e.f. the original date of

engagement. Annexures I & J are the i‘epresentations filed
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by the 3rd and 4th applicants. Pﬁﬁ dthers have also

filed similar representat ions but thse respondents

have not takan any staeps for regularising the applicants

in spite of the fact that the 2nd respondent had given

regularisation to thirty others w.e.f. the respsctive

\

datés of their oriqinal engégement as disclosed from
Annexure H Procesedings, dated 7.6.88. There is no
explanation why the applicants were sxcluded from
Annexure H. Under thése circumstances they have filed
this application undar‘Saétion 19 of the ATs Act,

with tha.follouing reliesfs.

" @) to declare that the action of the respondents
in not regulariéing the services of applicants
1 te 6 in the pest of Helper for linaeman with
effact from the date of their appointment in
the respective post as arbitrary, discriminatory
and vioclative of their fundamental right undsr
Article 14 and 16 of the Constitution;

b) to direct the respondents to regularise the

.- sarvices of  the applicents in the pest of
Helper for lineman with sffect from the date
of their appointment in the post;

c) to direct the respondents to consider the
.applicants for promotion te the next higher
category as if they have been regularised in
the post of Helper for lineman with sffect
from the date of their .appointment in the post;

d) to quash Annexure-R1 produced along with the
reply affidavit im the original application
dated 3.7.1975 as invalid since the same is

-
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. .. passed in violation of Annexure-F & G Recruitment
Rules and alse in violation of applicantd '
fundamental right under Article 14 and 16 of the
Constitution.” '

Je. When the case came up for final hearing

today the learned counsel appearing on both sidss

\ .
submitted that this case is ogagéeé%‘by the sarlier

judgment of £his Tribunal in 0A-629/91‘gnd DA—1514/96
and this case can be disposed of following the judgments
in those cases.,
4. | Accordingly, we hgve perused the judgmanté -

| b

and we are satisfied that this case aba@8 can be disposed

of following the judgments in the cases referred to abovs.

In the result we follow the judgment of this Tribunal
in 0A-629/91 and 1114/90 and allow this application,

with the directions to the respondents to regularise

the applicant in the regular post of Group'D’ (Class-1V),
if they are otherwiss eligible under law and include
. : N b . .
their names in Annexure # giving appropriate places
with reference tc their original date of joining I

service under the 2nd respendent. This shall be done
‘,, PR

N

uithin a period of 3 months frem the date of receipt

of the copy of the judgment. Regarding the claim of
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“the applicants to get revised wages we leave it

open so that the applicants may sesk their relisf

sepa;ately.

5, GA is allowed to phe extentvindicated abave. .

There will be ng order as to costs.
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(N DHARMADAN) (5P MUKERJI)
JUDICIAL MEMBER . VICE CHAIRMAN



